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ACT No. XTI oF 1904,

PassEp’ BY 'I‘HE GOVERNOR. GENER

v [Recewed Hze assmt qf the Govemor Geneml on ﬁae 9tk Septem
ber, 1904] B

An Act further to amend the Indian Emlgra-““
tion Act, 1883. , '

WHEREAS it is expedient further to amend the g
IndlanEmlgramon Act 1883 Ib is heleby enacted XXIof18

_ ~ as follows:
‘Short title, 4. This Act may be called the Indian Emlgra- -

L tion (Amendment) Act, 1904. -~

Amendment 2. In section 108 of the Indian- Emlgratlon Ac‘ '
g%;‘f‘f&“ 1883, after the words and brackets * (if any)”’ the XXIf1s
%(8%(; of WOldS and ‘brackets “and on Dayment of such fees

(if any) ** shall be inserted.
Insertion of 3. After section 112 of the said Act the followmo'

e o section shall be inserted, namely :

" 112, Act

XXX of - :

;883. : .
Application “112A. (1) Notwithstanding = anything herein-
of Chapter hofore contained, the provisions of this Chapter shall
oo which also apply in the case of any port which the Governor
"»?;nl;l,itration " General in Council may by notification in the Gazette

tawtal,  of India specify in this behalf.
(2) For the purposes of the apphcatlon of this
‘Chapter at any port notified under sub-section (1),—
(#) such port shall-be deemed to be a port from
~ . which emigration is lawful, and -

(5) such officer as the Local Government may '
appoint in this behalf shall be deemed to be
the Protector of Emlglants. ‘




